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VRl St ;L"ﬁﬁm af laha Hﬁuaila Praaaﬁuﬂﬁglf;ﬁgf?**fﬁ,
e o District Hurzapur.
2. Raj Nath Upadhyay. e o e
Son of late Satya Narain Upadhyay, h~'fﬁbgl

R/o Village Parmanpur, Post Srinivasdham, f i
District Mirzapur. ;
3 Sri Kant Dwivedi P | e
Sen of Sri Shiv Saran Dwivedi i BT
R/o Village and P.O Birsapur, District Mirzapur. Al e
= Kripa Shankar Singh, T wﬁ
5/ late Sohan Singh, . 5 s
& R/oc Dhangpita, Post Domanpur, - g b
T District' Mirzapur. B
é i& -« « Applicankta.
'E; | _ (By Advocate : Sri V.K. Dwivedi/Sri R.N Pandey)
;% Versus.
& ke Union of India through Secretary, Ministry of
k. Communication, Department of Post Dak Bhawan, Sansad |
Marg, New Delhi.
2. Superintendent Post Offices,
Mirzapur Division Mirzapur.
e Post Master, Head Post Office, Mirzapur.
4. District Soldier Welfare and Rehabilitation Officer,
| Mirzapur.
f B e -« RESPORCEN TS .
CRDER
By Hon’ble Mr. Justice Khem Karan, V.C. _
Heard Sri V.K. Dwivedi counsel for the applicant on £
admission of this 0O.A. for
ety & 4 - & E "'!}:“h"- :
Bas eilEie s 2. The grievance of the applicants is that their services g O

as Security Guard have been dispensed with without any good i  @_;%
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?iﬁwa of a@plieant and thuﬁ :
uaunsel for the

:  that representation (copy of which is Annexure 6) givan ta
thﬂ' Superintendent of Post Offices is

-undec:ided.Sri S. Singh, Senicr Standing Counsel for Union

also

of India has stated that this O.A. is not maintainable.

5 After hearing counsel for the parties, we are of the

¥icw that this O0.A. is not worth admission. Actually

speaking the persons, wheo have no'right tc hold the eecsizin

pests in the Government, cannct come against such
dispensing with of the services. They are free to apprecach
the Authorities and it will be for the Authority concerned

£o act according to their Policy, Rules and Regulations.

The 0.A. is dismissed in.limine.

No costs.

Vice-Chairman.

Manish/-
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